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(b) if so, the details thereof; techno-economic clearance, are given below : 

(c) the action taken against Benami Land holdings 
during the last three years; 

(d)  whether some State Governments have 
submitted proposals to raise the maximum limlt of land 
holdings; and 

(e) if so, the reaction of the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI 
CHANDRADEO PRASAD VARMA) : (a) and (b). There 
is no proposal under consideration with the Union 
Government to redetermine the land holding limits 
ceilmg. 

(c) The issue relating to taking action against 
Benam~ Land Holdmgs has been inter-alia discussed at 
varlous fora including Revenue MmistersIChief Ministers 
Conferences. In Ihe recently concluded Revenue 
Ministers Conference held on 27.12.95 it was inter-aha 
declded that panchayats should be allowed to assist 
the Revenue officials at various levels in unearthing the 
surplus land which include Benami holdings in addition 
to detect~on of concealed tenants and unrec2rded share- 
croppers The recommendations of the Conference have 
been forward to the States for taking approprlate steps 
in the matter 

(d) and (9). The State Governments of Maharashtra 
and West Bengal had submitted the proposals to raise 
the maxlmum limit of land holdings. Subsequently, both 
the States have withdrawn their proposals. The 
Government of India have not taken any decision to 
raise the maximum limit of the land holdings. 

Power Project8 In Mahararhtra 

840 SHRI RAM NAlK : WIII the PRIME MINISTER 
be pleased to state 

(a )  whether several new power projects of 
Maharashtra are await~ng clearance of the Union 
Government; 

(b) if so, the details thereof; 

(c) the reasons for delay to give clearance to these 
projects; and 

(d) whether any time bound programme has been 
framed to clear all the projects within the stipulated 
time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERQY SOURCES (DR. S. 
VENUOOFALACHARI) : (a) and (b). The details of power 
projects of Maharashtra, which are under examination 
In the Central Electrlclty Authority (CEA) for accord of 

S.No. Name of the Project Capacity (MW) 

1. Patalganga CCPP 410 
(Ms. Reliance Patalganaga 
Power Pvt. Ltd.) 

2. Chlkaldara H.E. Project 2x200 
(Pumped Storage Scheme) 

3. Uran G.T.P.P. Exam. 400 

(c) and (d). Patalganga Project has been accorded 
in-principle clearance. Addltlonal information/ 
clarification have been sought from the project 
authorities by the CEA for consideration of accord of 
techno-economic clearance to the other two projects. 
The project authorities are required, as per the 
prescribed procedure, to obtain besides the techno- 
economic clearance from CEA, the requisite statutory 
and other clearances from the sanctloning agencies at 
the Centre and in the State. The status of these projects 
is being monitored regularly by the Ministry of Power 
and the Central Electricity Authority to expedite the 
requisite clearances. 

[Trans la tio n] 

CAPART 

841. SHRI LALlT ORAON : Will the Minister of 
RURAL AREAS AND EMPLOYMENT be pleased to 
state : 

(a) whether social organisations of Bihar have been 
provided grants under 'CAPART' scheme from January 
1, 1994 to June 30, 1996; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MlNlSTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI 
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir. 

(b) CAPART has reported that during the per~od 
1.1.1994 to 30.6.1996, it has sanctioned 436 projects to 
voluntary agencies in Bihar. Out of the sar~ct~oned 
amount of Rs. 12.97 crores fo these projects, CAPART 
has since released Rs. 6 crores to the concerned 
voluntary agencies. 

(English] 

Utiliration of MP'r Fund8 

842. SHRI RAJIV PRATAP RUDY :Will the Min~ster 
of PLANNING AND PROGRAMME IMPLEMENTATION 
be pleased to state : 

(a) whether the funds earmarked through MPs' 
recommendations In the Stater of Blhar, U.P., Orlssa 
and West Bengal have not been utllked for 1994-95, 
1995-96; 
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(b) If so, the detalls thereof; 

(c) whether the Government have decided to spend 
the unused funds on the recommendations of the 
elected Members of Parliament; and 

(d) if not, the reasons and justlflcations thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE OF THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a) 
No, Sir. It Is not correct that funds earmarked for MPs' 
recommendations in the States of Blhar, U.P., Orissa 
and West Bengal have not been utilised for 1994-95, 
1995-96. 

(b) The details of funds released and expendlture 
incurred since the start of the Scheme, in the States of 
Blhar, 'U.P., Orissa and West Bengal are as under : 

(Rs. Lakhs) 

State Release Expenditure 

(As on 31.3.96 
based on infor- 
mation recei- 
ved upto 
( 1  7.6.1996) 

Bihar . 1551 5.0 6826.4 

Ultar Pradesh 24440.0 12797.6 

Orissa 6250.0 2034.8 

West Bengal 11 985.0 4359.1 

(c) and (d). The maner regarding the utllisation of 
the unspent funds for recommendations made by 
erstwhile MPs of the Tenth Lok Sabha is under 
consideration of Government. As for the newly-elected1 
re-elected MPs of the Eleventh Lok Sabha, they will be 
entitled to an amount to the tune of Rs. 1 crore for the 
current financial year for implementing thelr 
recommendations. 

Unemployment 

843 SHRI 
SHRI 
SHRI 

VIRENDRA KUMAR SlNGH : 

VISHAMBHAR PRASAD NISHAD : 
BANWARI LAL PUROHIT : 

Will the Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to rtate . 

(a) whether unemployment in the country I8 
increasing tremendourly; 

(b) if so, whether the Unlon Qovernment prop080 to 
have a policy programme initiative to create more jobr 
to check the growth of unemployment; 

(c) If so, the detallr thereof; 

(d) H 80, the &on8 therefor; 

(e) whether the targets llxed for each of the flve 
year plan to remove the unamployment; 

(f) the total number of educated unemployed; 

(g) whether there is any proposal to provide 
unemployment allowance; 

(h) ll so, the total annual expendlture likely to be 
incurred as a result thereof; and 

(I) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION AND 
MlNlSTER OF STATE OF THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI YOGINDER K. ALAQH) , (a) 
to (9). Estimates of unemployment are based on the 
comprehonslve employment and unemployment surveys 
conducted at roughly quinquennial intervals by the 
National Sample Survey Organisation (NSSO). 
Comparable estimates of unemployment (Usual 
Principal Status) based on successive surveys 
conducted are given below : 

NSS Round (Year) Unemployment (million) 

32nd Round (1 977-78) 10.79 

38th Round (1983) 7 .96 

43rd Round (1 987-88) 11.53 

Recent trends in unemployment will be known when 
the resunr of the 50th Round NSSO survey conducted 
in 1993-94 are finalised. 

Expansion of employment opportunities through 
growth of rectors and sub-sec,fon with high employment 
intensity such a8 agriculture, agro and rural industries, 
rural infrastructure, small and decentrallsed 
manufacturing sector, urban informal sector and services 
and through special employment programme Is a thrust 
area in the Elghth Five Year Plan. Employment 
generation will continue to be a thrust area in the Ninth 
Plan also. 

(1) Educated unemploymenl was est~mated to be 
4.5 mlllion in 1987-88 accordlng to the 43rd Round 
Survey of NSSO. 

(g) There Is no ruch proposrl under conslderat~on 
of the Central Government. 

(h) Does not arlro. 

(I) It Ir fen that rvrllrble re8ourcoa rhould be rpent 
on creallon o l  rddnlonal employment opportunities 
through farter growth of tho economy rupplomented by 
rpeclal employment acheme8 where necersary rather 
than on payment of unemployment allowance. 


